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CENTRAL ADMINISTRATIVE TRIBUNAL \7
PRINCIPAL BENCH ’

0.A. NO. 745/1595

New Delhi this the 16th day of September, 1996.

HON'BLE SHRI JUSTICE CHETTUR SANKARAN NAIR, CHAIRFAN
HON'BLE SHRI R. K. AHOOJA, FEFBER (R)

Kuljeet Singh $/0 Kapor Singh,

working as Peon,

ICAR, Min, of Agriculture,

Krishi Bhauwan,

New Belhi,

R/0 Vill, & P.0. Chhaula,

New Delhi-110071. cos Applicant

( By Shri K. P. Dohre, Advocate )
-Versus-

1. )‘Union of India through

Secretary, Ministry of

Agriculture, Krishi Bhauwan,

New Delhi-110001,
2. The President, 1CAR,

, Krishi Bhauwan,

New Delhi-110001, oo Respondents
( By Shri M. K. Gupta, Advocate )

The application having been heard on 18,9.,1996

the Tribumal on the same day delivered the
following?
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CHETTUR SANKARAN NAIR, J,/CHAIRFAN—

Applicant who was appointed on ths personal'
staff of the Mipister for Agriculture 'on informal
basis w.e.f, 18.,7.91' challenges denial of work to
him. He submiﬁs that by reason of the long service
rendered by him and by reason of the ameliorative
scheme Frémed by the department pursuant to the
views expressed by the Apex Court, his ‘claim for
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temporary status and regularisation should be
considered, - Learned counsel appearing'For
respondents submitted that these matters may not

be adjudicated by the Tribunal and that a direction
‘may be issued to respondents to make a fact
édjudidation and pass appropriate orders, We think
that this is a very reasonable submissign;
Applicént is permitted £6 6ake a represgntétion
before first respondent setting out the details

of his service and other relevant particulars,

If he makes a representation, first respondent will
;cbﬁsider the same with reference to the facts
\placed beforé him by applicant and yith reference
to thelfecoicgnaintained by the department, and
pass appropriate orders therson alsp bearing in
‘mind the prouisioné of the scheme within tuo months

‘of the date of receipt of the representation,

2., With these directions, we dispose of the

application., Partises will suffer their costs,

Dated, the 18th September, 1996.

Neaty, - [

( R, K. o;a ) ( Chettur Sankaran Nair, J. )
. ‘ Chairman




